NATIONAL COMPANY LAW TRIBUNAL
- AHMEDABAD BENCH
~ AHMEDABAD

" C.P. No. 197/73-(4)/NCLT/AHM/2017'

Coram:  Hon'ble Mr. BIKKI RAVEENDRA BABU, MEMBER JUDICIAL
~ Hon’ble Ms. MANORAMA KUMARL, MEMBER JUDICIAL

AT'ITENDANCE CUM ORDER SHEET OF THE HEARING O|= AHMEDABAD
BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON 26.10.2017

' Name Of the Company: ' -_Rayindra AJOShi_
- ' - V/s.
~ Neesa Leisure Ltd.

‘Section of the Companies Act.  Section 73(4 of the Com anies Act, 2013

~ S.NO. NAME (CAPITAL LETTERS) __ DESIGNATION REPRESENTATION  SIGNATURE

L Ranen Guam Ak weseakd R

' -'ORDER '

None present for Petrtroner Learned Advocate Mr Rav1sh Bhatt present for
Respondent '

Petrtroners arguments treated as heard Learned Advocate Mr Ravrsh Bhatt ﬁled
Vakaiatnama for Respondent o

Heard arguments of Learned CoIInsel forRespondent.

-Order reserved.

MANORAMA KUMARI .  BIKKI RAVEENDRA BABU
MEMBER JUDICIAL MEMBER JUDICIAL

) - Dated tnis the 26th day of OctOber, 2017.




